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For Respondent: 
 

O R D E R 
 

15.11.2019  We find no ground to initiate the Contempt Proceedings 

against the alleged Contemnor/ Respondent, if any of the provisions of the 

Insolvency and Bankruptcy Code, 2016 has been violated and the assets are 

sold.  The Petitioner may move before the Adjudicating Authority.  The 

Contempt Application is dismissed with the aforesaid observations. 

 

 

 

[Justice S. J. Mukhopadhaya] 
Chairperson 

 
 
 

 

      [Justice Venugopal M.] 

Member (Judicial) 
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